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1. Today, when the matter has been taken up, Sri Chandra Prakash Yadav 

(AoR No. A/C 0081/12) holding brief of Sri Shiv Kumar Pal, learned 

counsel for the respondents, has made a statement that since the order which 

is subject matter of challenge in the present writ petition, being termination 

order dated 06.01.2026 has been withdrawn by virtue of the order dated 

19.01.2026, the writ petition has rendered infructuous and the same may be 

dismissed as such.

2. Learned counsel for the writ petitioner has no objection to the same.

3. Accordingly, the writ petition is dismissed as having become infructuous.

4. Instructions filed today are taken on record and marked as Appendix 'A'.
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